
0.M258 of 2001 

sd. S.K.NandasApplicant,i,-Ias filed this 

Original Aplictjo under !ection 19 f the A.T. 

Act, 1985 being aggrieved that alt 0uc4i he belon 

to Phyjc ally Handicappeti categoryhe hs not been 

selectea for the post of EDBPM,ia1n Brnc1 post 

Office;which was avertjsed by the Resporent No,3 

on 17.82000The plea of the Apl1cnt is that in 

the n0t1fjctjon dated 17,'82000 at ara.24* it has 

been notified as undeg 

Nxx xxreference will be given to 
Physically h ndic apped c andiL9ates 
accorjn! to reservatIon and short 
fall in reresenttjonn. 

He, the recre, had felt that pr€ference will be given 

to the candildates belonçiyig to Physically Handicapt,e 

cateoy,i.;owevcr,)ater, 	on it turned althouçh 

his cndjriture was Coflsideredthp selcctjon of the 

candidate made 	One who was not physIcally 

ndicape 	aggrieved by thj action of the 

Lesponc1ent,whjch he felt - 	not onli discrimiritorj 

but also in gross violation or the conditions of 

notfjctjon *t.176.2000
. has aoache 

this Tribunal for justjce 

Respondents by filing a 4fietailed counter 

have elained the matter stating that the post was 

declartzd unreserved in the notification dt 17,2000 



jo  

itself and that no preference in any Dreferentja1 

cate!ory was declred to be given in that circular,  

They have further averred that the vacancy was again 

re-notjfjed on 17lC,2OOO which is annexed as Aflnexure.. 

R/3 and that in their requisition sent to the local 

Enloyment E,hanje,vj6e their letter. dt•172000 

(Annexure-R/1) they had clearly rnented that the 

vacancy is to be tceate as un-resezved,In view of 

the above facts of the case, they have submitted that 

the allegations levelled by ti,e a2plicant 	without 

a ny bsis.: 

we have heard MrC.R.Mishr,1eared counsel 

for the Applicant and Mr.B,Dash,learned Additional St. 

Counsel apearjnç for the esondent and perused the 

m-ltel:ials pIPCe4 on record, including the check-list 

oreared by the Respondent.s in re9ect of the candidates 

who Lw3 responded to their open adertseent as well 

as those whose names were sponsored by the Dnployrnent 

ExchanI4 In all they had considered 32 candidates 

belonging to OC/sC/03c categozs and selected one 

shri Susanta Ku,Sarnal who belongs to OEC catcgt.ry 

who secured 653rnars in the IiSC examination and 

had also possessed all othör eligibility conditions 

as prescribed under the rul,esFromthe above discussions, 

it is clear that the applicant was andler rne wror 

irjpreesion that oreference will, be. given to PH Canc3iate 
i1J& 

contiition has not been notified either in their 

vacancy circular dt,17.e2000 or in the requisition 

sent to the Emplo1irnent E,çhange on 17 	2000 

their vacancy cjrculr whichwas reissued to correct 



this wronç imp resion on 1710 2000 Annexure-R/3). 

we,therefofe see no merit ir this Oiqin1 

Application, Ahich is dismi sse8. No costs. 

MA 	N WjhANTY) 	 XB 
MMh'ER( JJDIcIAL) 	 \TICE..CHAIRMAN 


